
WESTERN ZONE BENCH, PUNE 

APPLICATION NO. 106 (THC) OF 2017 (WZ)  

IN THE MATTER OF: 

SANJAY ANNAJI JIWANE & ORS. APPLICANTS

VERSUS

STATE OF MAHARASHTRA & ORS RESPONDENTS

BRIEF NOTE ON BEHALF OF CENTRAL POLLUTION CONTROL BOARD W.R.T. 

DISPOSAL OF HAZARDOUS WASTE LYING AT THE PREMISES OF BHOPAL 

The erstwhile M/s Union Carbide India Ltd. was involved in production of carbamate 

pesticides and associated intermediate chemicals at Bhopal during 1969 to 1984. The unit 

was closed down in December 1984 after the incidence of leakage of Methyl Iso-Cyanate 

(MIC) in the form of vapors.

The premises of M/s. Union Carbide Ltd., measuring 87.74 acres were taken over by 

Government of Madhya Pradesh on 09/07/1998. Presently, Bhopal Gas Tragedy Relief and 

Rehabilitation Department (BGTRRD), M.P. Govt. is the occupier of said premises. 

The remediation of UCIL premises requires (i) Disposal of UCIL waste (hazardous waste) 

lying in the premises; and (ii) Remediation of contaminated soil and groundwater in and 

around UCIL premises. 

Disposal of UCIL waste (hazardous waste) lying in the premises: 

(i)  date 10/01/2008, BGTRRD (Bhopal Gas 

Relief and Rehabilitation Department), Government of MP in the year 2004-2005 had 

disposed about 33.31 of lime sludge at a common hazardous waste Treatment, 

Storage and Disposal Facility (TSDF) located at Pithampur, MP on 30.06.2008. During 

the same period, about 346 MT of hazardous waste was collected and stored under 

secured shed within the premises of UCIL. 

(ii) The Union Cabinet's in its meeting held on 24/06/2010 constituted an Oversight 

Committee under MoEF&CC to recommend on release of funds for remediation and 

waste disposal works to Department of Expenditure (DoE) as and when specific 

project proposals is submitted by GoMP. 
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(iii) The earlier proposals of Disposal of UCIL waste through common hazardous waste 

incinerator in Gujarat State and followed by another proposal of disposal of UCIL 

waste through DRDO waste destruction facility at Nagpur in the year 2014 could not 

be materialize since 

High Courts. 

(iv) In compliance to o

matter of Special Leave to Appeal (Civil) No. 9874 of 2012 (Union of India Versus Alok 

Pratap Singh and others), CPCB had undertaken a successful trail incineration of UCIL 

waste at common TSDF, Pithampur during August 13-18, 2015. During the trial run, 

CPCB carried out comprehensive monitoring of source emission as well as at receptor 

areas. Government of MP has provided local security to monitoring team. Officials of 

MPPCB were also associated with CPCB in trial incineration.  

(v) During trial run, all the monitored parameters of stack emissions complied with the 

prescribed emission norms. Ambient air quality around incinerator was also found 

within the National Ambient Air Quality standards.  Presence of nickel in ambient air 

was noticed exceeding in one of the samples, however, the same could not be 

attributed to trial incineration of UCIL waste.  

(vi) The trial run was successful and demonstrated that UCIL waste can be disposed by 

incineration safely with the help of TSDFs available in the country. 

(vii) Outcome of the successful trial run of 

Court by MoEF&CC and also communicated to the Department of Chemicals and 

Petrochemicals (DCPC), Ministry of Chemicals & Fertilizers. 

(viii) The matter of disposal of remaining 337 MT of UCIL waste has been taken over by the

Department of Chemicals & Petrochemicals. Details of remaining hazardous waste 

stored UCIL premises is as below: 

S. No. Waste Type Stored quantity

1. Sevin residue and Naphthol residues 92 MT

2. Process/ Reactor Waste 29 MT

3. Semi processed Pesticides 54 MT

4. Excavated Waste/ Contaminated Soil 162 MT

Total (approx.) 337 MT
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(ix) During the meetings held on 17.02.2016 and 06.09.2017, under chairmanship of 

Secretary, Department of Chemicals and Petrochemicals, Ministry of Chemicals and 

Fertilizers, GoI, it was decided that remaining 337 MT HW shall be disposed by 

incineration by Government of MP based on CPCB trial run. CPCB was directed to 

provide the technical guidance and support.  

(x) CPCB had provided a draft Request for Proposal (RFP) to Government of MP on 

04/12/2017 so that Government of MP could invite competitive bids from the Operators 

of common HW incinerators (TSDFs). 

(xi) BGTRRD has floated the final RFP on 26.04.2021 and constituted a technical 

committee comprising of representatives from BGTRRD, CPCB, MPPCB and MANIT-

Bhopal for disposal of said waste. The committee has evaluated the technical bids on 

01.12.2021 and financial bids on 07.12.2021 & 17.12.2021. Officials of CPCB have 

assisted BGTRR in the technical evaluation of bids. 

(xii) The matter related to delay in disposal of UCIL waste and remediation of UCIL site 

(R.K. Gupta Vs State of Madhya Pradesh). The matter was disposed of vide orders 

dated 09.03.2022 with following directions:

ted facts show serious unsatisfactory state of affairs 

and apathy and failure of the concerned authorities to perform their 

responsibility under public trust doctrine which calls for prompt action by

BGTRRD, Govt. of MP, which further needs to be monitored by the Chief 

Secretary, M.P. personally in view of long time failure to take such requisite 

steps, to the detriment of environment and public health. This should be in a 

time bound manner, not beyond six months. As already noted, trial has 

already been held in the year 2015 and thus there can possibly be no reason 

for any further delay. Oversight Committee in the MoEF&CC and in the 

Ministry of Chemical and Fertilizer may grant necessary sanctions in terms of 

(xiii) In the meeting held on 20/06/2022, Oversight Committee of MoEF&CC requested Govt 

of MP to prepare a proposal in thorough manner to address all environmental issues 

while handling the waste, incineration and disposal of residues.  
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